
SRA V ANA .20, 1-883 (SAKA) Motion reo Report of ALigarh 1660 

DADRA AND NAGAR HA VELI BILL 
The Deputy Minister of External 

Affairs) (Shrimati Laksbmi Menon): 
On behalf of Shri Jawaharlal Nehru, 
1 beg to move for leave to introduce a 
Bill to make provision for the repre-
sentation of the Union Territory of 
Dadra and ~agar Haveli in Parlia-
ment and for the administratlon of 
that Union territory and for matters 
connected therewith. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
ct uce a Bill to make provisiun for 
the representation of the Union 
territory of Dadra and Nagar 
HaveE in Parliament and for the 
administration of that Union 
territory and for matters connect-
ed therewith." 

Tile motion was adopted 

'·'hdmati LakShmi Menon: I intro-
duce the Bill. 
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12.18 brs. 
MOTION RE: REPORT OF ALIGARH 

MUSLIM UNIVERSITY ENQUIRY 
COMMI'ITEE 

Mr, Deputy~Speaker: The Hou,se 
will now take up the motion on the 
report of Aligarh Muslim Univer>ity 

'luiry Committee. Shri Prakash 
Vir Shastri. 

Sbrimati Renu Chakravartty 
(Basirhat): The motion stand, in the 
name of four Members and there is 
also an amendm~nt circulated in the 

Muslim Universit1l 
EnquiT1I Committee 

name of 4 other han. Members. I 
believe the time allotted is only 2 
hours. Are we to take it that no 
other Members will be permitted to 
participate in the discussion? 

Mr. Deputy-Speaker: As many as 
can be accommodated will be allow-
ed. 

Shrimati Renu Chakravartty: 
Within the 2 hours? 

Mr. Deputy-Speaker: That is the 
time fixed. 

Shri Hem Barua (Gauhati): Would 
it not be possible to extend the time? 

Shrimati Renu Chakravartty: We 
would request that the names of 
some Members may be cut out. Some 
may not want to move the amend-
ment. 

Mr. Deputy-Speaker: It is not 
necessary that everyone of them 
should be given a chance. Shri Pra-
kash Vir Shastri. He must realise 
the pressure of time and be as brief 
as possible. I hope he can finish in 15 
minutes. 

Shri PrakaSh Vir Shastri (Gur-
gaon) : Half an hour. 

Shri A. M. Tariq (Jammu and 
Kashmir): This is a very important 
matter; more time may be allowed. 

Mr. Deputy~Speaker: It will not 
be possible to give him half an hour. 
He should try to condense his 
remarks. 
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